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the considerations, whether after con
sultation with the Central Govern
ment or not, I am not going to allow 
hon. Members here to persuade the 
Central Government and say that the 
Central Government have got the 
approval of the State Government by 
duress or coercion or some other 
thing, that the State Governments are 
weak and so on. This is absolutely 
irrelevant and it does not contribute to 
the growth of a federal Government 
in this country.

Shrl Jatpal Singh: I am not in
any way obstructing the growth of 
the federal structure m this country 
What I am trying to point out to you 
is that I can accept your ruling 
subject to your meeting the require
ments of the Constitution. The main 
point we are trying to make out is 
that we here may not, should not, 
ever say anything about a State Gov
ernment. Now, may I point out that 
under the Constitution I have a right 
to criticise a State Government if it 
has not done certain things which 
have been issued to it as a directive 
by the Centre? I am now talking of 
the Scheduled Castes, Scheduled 
Tribes and other things. I can quote 
the article if you like. So the ruling 
you have given does not cover that. I 
hope it does not That is all that I 
wanted to point out.

Dr. Sushi la Nayar: M ay I submit 
that the hon. Member may discuss it 
with the Speaker outside? The 
speaker’s ruling cannot be challenged 
on the floor of the House.

Mr. Speaker: There is no question 
of directive here by the Centre. This 
is simply a question of price, at what 
price they should sell and so on, 
whether this matter cannot be left to 
them and they may not be allowed to 
do so. The hon. Minister has replied 
that there has been no such sugges
tion or demand from the State Gov
ernment Therefore, I did not want 
to allow any hon. Member further to 
pursue the matter whether in spite of 
what the State Government is pre
pared to do, the Centre is not going

to allow them and ask them to do 
that. My ruling is confined to that. 
If other matters arise, if really there 
is a directive, whether the directive 
can be given or not or has been pro
perly given or not, whether it ought 
to be enforced or not—all these are 
matters to be decided there and then.

Allotment of Grants for next Olympics
+

Shri H. N. Mnkerjee:
Shri Prabhat Kar:

Will the Minister of Education be 
pleased to state:

(a) whether any decision has been 
taken in regard to the allotment of 
grants for the purpose of our partici
pation in next year's Olympics in 
Home;

(b) whether grants are to be made 
to the Indian Olympic Association as 
wnpll as to the various national sports 
federations; and

(c) whether the All India Council 
of Sports has made any recommen
dations in this matter?

The Minister of Education (Dr. 
K L. Shrimali): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
I might inform the hon. Member 

that the Sports Council will consider 
the proposal when it comes before 
them.

Shrl H. N. Mnkerjee: In view of the 
desirability of ensuring correct selec
tion  of our representatives as well as 
r>f avoiding wrangles which sometimes 
happen between the Olympic Asso
ciation and other national sports 
federations, may I know if Govern
ment is taking special care and is 
giving special instructions to the All 
India Council of Sports to see that 
such things do not happen this time?

Dr. K. L. Shrimali: We have already 
reconstituted the Sports Council, and

am doing my best to get the best



people in the sports organisations. If 
I have the support of the Members of 
the House, I think we can make our 
sports more effective and  can also 
produce better results in international 
Olympics.

Ahri Prabhat Ear: In view of what 
has happened in the  last Olympics. 
•••I would say, it created an .unhappy 
situation. May I know whether before 
final steps are taken  for the  next 
Olympics, the proposals will be placed 
before the House?

Dr. K. L. Shrlmall: The hon. Mem
ber is probably aware that the Gov
ernment  does  not  interfere  in 
Olympics.  They are free  to make 
their own selection. All that the Gov
ernment can do is not to give them 
grants, but I do not think that will 
b« desirable to do in respect of our 
boys who participate in  the  Inter
national Olympics. The hon. Member 
is also aware that sometime back  I 
had appointed a Committee to go into 
this question and  submit  a report. 
Government has more or less accepted 
the recommendations of that Com
mittee.  Now we are  going ahead 
with  the  implementation  of  that 
Report. I am sure it is a long process; 
I cannot promise that in the next 
Olympics our standards would be 
better, but in course of time, they are 
bound to produce better  results.  I 
would also like to make this submis
sion: let us not judge always by the 
number of medals and  the number 
of athletes who won those competi
tions. After all, some people win and 
some lose.  The whole purpose is to 
build up sports in  this country, 
towards Which we are striving.

Shrl V. P. Nayar: In view of the 
fact of India having held the Hockey 
Gold Medal ever since 1928,  and of 
having lost it in Japan in the Asian 
games, have Government any scheme 
whereby to select the national hockey 
team sufficiently early and give them 
practice so that we can win that event 
in the next Olympic games?
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Or.  K.  L.  Shrlmall:  All  these 
matters are being considered by the 
Sports Council, and I am. quite sure 
that they will take necessary action 
in this matter.

Dr. P. Sabbarayan:  May I bring
to the notice of the Education Minis
ter that  even the  Sports  Council 
cannot interfere with the autonomy of 
local associations, though they could 
make suggestions, and it will be wrong 
if a day comes when  Government 
comes to interfere with sports organi
sations?

Shri Jaipal Singh: The hon. Minis
ter has been good enough to say that 
there are some good men in the All 
India Sports Council

Shri V. P. Nayar: Like him.

Shri Jaipal Singh: I think he is 
quite correct.  May I And out from 
him what he is dong to ensure that 
equally good men  are also in the 
Indian Olympic Association  and the 
National Federation  of sports  asso
ciations? Is Government, either at its 
own level or through its good offices, 
doing anything to ensure that we do 
not have the same picture continuing 
hereafter’

Dr. K. L. Shrlmall: The hon. Mem
ber is a  member of the  Sports 
Council . . .

Shrl Y. P. Nayar:  That was why 
he said that

Dr. K. L. Shrlmall:___As far as I
am concerned,  I place  the  whole 
matter in the  hands of the Sports 
Council and they will do  whatever 
they can to improve sports  in  the 
country.

Shri M. R. Krishna: May I know 
whether  schemes have not  been 
received from coaches like Shri Rahim, 
who is the football coach for Andhra 
Pradesh, for training the boys who 
are participating  in football in the 
Olympics?
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•••Expunged as ordered by the Chair.
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Dr. K. L, BWhnmU: I could answer 
that, but tbe question does not arise 
out of this.
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Reservation for Backward Classes is 
Engineering Colleges

+
M11. JShri Ayyakanna:

‘ "̂Shri Harish Chandra Mathnr:

Will the Minister of Scientific Bs- 
search and Cnltoral Affairs be pleased 
to state:

(a) whether Government have re* 
considered the question of reservation 
of Seats for Backward Classes in 
Engineering Colleges and Technical 
Institutions;

(b) the present position and what 
changes are proposed to be brought 
about; and

(c) whether this question was con* 
sidered by All India Council for 
Technical Education and if so, what 
advice has  been tendered  by that 
body?

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayan 
Kabir): (a) to (c).  A statement is 
laid on the Table of the House.

Statement

The State Governments were advised 
m November 1054 that 20 per cent of 
seats in educational institution be 
reserved for Scheduled Castes and 
Scheduled  Tribes.  The Universities 
were similarly advised in December 
1955. This advice applied to technical 
institutions also.  Subsequently the 
Backward Classes Commission recom
mended a large increase in the per
centage of seats to be reserved for 
Scheduled Castes, Scheduled Tribes 
and other Backward Classes. The 
recommendation, in so far as it applies 
to reservation in Tecnical Institutions 
is under consideration.

The All India Council for Technical 
Education discussed the matter at its 
last meeting held on the 13th April, 
1959  but  desired  full  information 
regarding the  reservation made by 
the State Governments and institu
tions for various categories pf students 
at present and its effect on the stan
dards before tendering final advice in 
the matter.

Shri Ayyakanna: There is no refer
ence in the statement to one of the 
major recommendations of the Coun
cil,  namely,  that  special  training 
should be given to Scheduled Caste 
students before admission as well as 
during their  course in the  college. 
Have  Government  accepted  that 
recommendation?

Shri Humayun Kabir:  The hon.
Member is giving information, not 
asking for it.

Shri Ayyakanna:  I want to know 
whether this recommendation has been 
accepted by Government?

Bhrl Humayun Kablr: That recom
mendation is under consideration along 
with other recommendations.

Shri Ayyakannn:  The Ministry of 
Home Affairs has recommended to all




